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1205 hrs.
RE: CALLING ATTENTION
(Procedure)

PROF. MADHU DANDAVATE
(Rajapur): I would like to say some-
thing about the procedure on Calling
Attention.

MR. SPEAKER: He cannot write
to me,

PROF. MADHU DANDAVATE:
I have already written to you.

MR. SPEAKER: If you send any
suggestion, I will look into it.
PROF, MADHU DANDAVATE:
When I raised the Calling Attention
yesterday on the import of foodgrains
from USA, I made the point that it
has been given extensive coverage
in the press and the AIR bulletin
also referred to it. The Minister of
Agriculture contradicted me and said
that none from the Government
leaked sut the decisions of the Cabi-
met. I know {from authoritative
sources that on the 25th at Krishi
Bhavan all the press representatives
were briefed about it. Such things
should never happen when a Calling
Attention motion is tabled.

MR. SPEAKER: He can write to
me in the matter.

12,07 hrs,

CALLING ATTENTION TO MATTER -

OF URGENT PUBLIC IMPORTANCE

REPORTED REPRESSIVE MEASURES BY
THE ALIGARH MusLiv  UNIVERSITY
AUTHORITIES

SHRI PILOO MODY (Godhra):
Sir, I call the attention of the Minis-
ter of Education and Social Welfare
to the following matter of urgent
public importance and request that
he mayl make a statement thereon:
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sity authorities (C.4,)

“The reported repressive measures
adopted by the Aligarh’ Muslim
University authorities at the be-
hest of the Central Government
against the students of the Uni-
versity.'

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF S. NURUL HASAN): The
House would recall that I had made
a statement on April, 16, 1973 regard-
ing the circumstancesleading to the
closure of the Aligarh Muslim Uni-
versity by the Vice-Chancellor on
April 5, 1973. The Executive Coun-
cil of the University, at its meeting
held on April 7, 1973 decided that
the students and members of the
stafi who created trouble in the Cam-
pus be identified and disciplinary ac-
tion taken against them.

The Discipline Committee of the
University at its meeting held on
April 22, 1973, after considering the
reports of the Provests and the Pro-
ctor, decided to issue show-cduse
notices to the delinquent students.
The Committee again met on May
3, 1973 and considered the cases of
27 students involved in the incidents
and found 21 of them guilty of vari-
ous charges, The Committee further
idecided that dfresh show-cause no-
tices should be served on 5 students;
and proceedings against one of the
students be dropped. Of the 21
students found guilty, names of 12
were removed from rolls of the Uni-
versity with immediate effect. Five
of these were not to be admitted to
the University or its maintained in-
stitutions in future, two were not to
be admitted till the beginning of the
session 1975-76 and 5 were not to be
admitted till the beginning of the
session 1974-75: the remaining 9
students were issued warnings. Of
the 5 students to whom fresh show-
cause notices were issued, 3 were
found guilty of various charges and
their names were removed from the
rolls of the University and they were
nat to be admitted till the beginning
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of the session 1974-75; one was issu-
ed warning and the case of one stu-
dent is pending. All the student.
were given due opportunity of per-
sonal hearing before action was tak-
cn. Ten of these 15 studentg pre-
ferred an appea] to the Executive
Council. The Council carefully con-
sidered their case. It, however, found
that the appeallants’ contentions were
devoid of force and upheld the action
already taken against them. Accord-
ingly, the Council rejected the ap-
peals.

From the above facts it can be seen
that the University has acted with
due restraint in accordance with its
proecedures and has not adopted re-
pressive measures. The University is
an autonomous body. The question
of its acting on the behest of Govern-
ment has, however, no reason to dis-
agree with the steps taken by the
University authorities in the given
situation.

Under Section 36A of the Aligar»
Muslim University (Amendment) Act,
1972, any student whose name has
been removed from the rolls of the
University may prefer an appeal to
the Executive Council, which may
confirm, modify or reverse the deci-
sion taken by the Vice-Chancellor or
the Discipline Committee. Any
dispute arising out of any disciplina-
try action taken by the University
against a student shall at the requ-
est of suth student, be referred to a
Tribunal of Arbitration. A student
who feels aggrieved by an order of
the University has a remedy open
to him in accordance with the pro-
visions of the Act. The charge of
characterising disciplinary action by
the University authorities as “repre-
ssive measures” is. therefore. wun-
founded.

The House will be glad to know
that the University has already re-
opéned and is functioning normally.

1112 LS9 .

University authorities
(C.A)

SHRI PILOQ MODY: Sir, there
are certain -patent discrepancies in
the statement of the Minister. First

ol all, he started by saying some-

where that the University is an au-
tonomous body. I would like to re-
mind the Minister that the Universi-
ty was an autonomous body and,
thanks to him and the ugly Act that
he bull-dozed through Parliament, it
ceases to be an autonomous body.
Now, it is merely a political play-
thing of the Education Ministry, .

Then, the Minister has twice in
his statement talked about repres-
sive measures not being there. 1
think, it was rather his conscience,
guilty or otherwise, that was speak-
ing than a statement of facts con-
cerning the Aligarh University. If
it were not so, why did he imagine
that there were repressive measures
going on? When he says, there are
no repressive measures going on and
he gives us a statement, this long,
full of all goody-goody things that
this Government is capable of doing,
there is a total silence to mention that
at least three students and one
clerk have been detained in jail under
the blackest Act that this Parliament
has ever passed, that is, the Mainten-
ance of Internal Security Act.

Of course, the Minister will turn
up and say that this has nothing to
do mwith the University which is
autonomous or with his Ministry which
he will maintain is detached from
the rest of the Government, or plead
that this Government is detached
from the provincial Government. I
can see all the beautiful patterns of
excuses sthat have been woven
through the administration and this
Government to keep passing the buck
from one to the other, not taking re-
sponsibility for anything.

We had only this morning a very
shameless example of a Minister talk-
ing about some ministerinl-level de-
cisions that were taken This is &
question of passing the buck from
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ane to the other. But._he cannot do
it here. The administration of U.P.
is a Central matter and this Go-
vernment is, therefore, directly res-
ponsible for its administration.

I suggest to the Minister that he
should reply to the question as to
how in a civilised society, in the year
of our Lord 1973, after 26 years of
Independence, they still wuse such
black weapons—Naze, K. G. B. and
N.K.V.D. weapons—against innocent
students in this country. It is too
horrid.

Can you imagine the mentality of
people who will take this as an ex-
cuse for jeering, for laughing, when
innocent students are put in jail with-
_out trial, without accusation, without
any reason, under the Act that was
created to protect the security of this
country? And you call them represen-
tatives of the people. (Interruptions)
Listen to them, Everything is politics,
including their grin. Their grin is
the most political of all, being paid
for, of course.

I wouid like to give you a little

ickground about Aligarh Umversi-
y. ‘I'he trouble started when the
Education | Minister, . Prof. Nuru!
Hasan, happened to find his way into
Aligarh University. Today, I am
being blamed that the trouble started
when | went to Aligarh University.
But the trouble started when the
Minister joined. He wanted to cre-
ate a pink empire for himself and
he started introducing into the Uni-
versity all manner of people, of his
way of thinking, leftists and com-
munists, whom he wanted to infilt-
rate inio the University. Thank God,
the students of the University would
not have it? The tussle that bas
been going on here is merely a tussle
of the students wanting to keep the
‘reds' out of the University and the
Minister wanting to introduce ‘red_s'
into the University. This is the basic
problem,
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SHRI 5. M. BANERJEE (Kanpur):
'They want him there.

SHRI PILOO MODY: I do not think
Mr, Banerjee wil] ever qualify for a
professorship. Why should he in-
terrupt? -

SHRI S. M. BANERJEE: 1 do not
claim it. Let Mr. Piloo Mody claim
everything. They are better quali-
fied than him A pro-communist is
better qualified than him.

SHRI PILOO MODY: This is what
happened, Forty-four students were
protesting outside the Prime Mini-
ster's house. Ig it any offence to
protest outside the Prime Minister's
house? Is this not a daily occurren-
ce? Every day we see people sitting
in dharna, people sitting on hunger
h.ﬂ. at the Prime Minister's house,

le taking p ions to the Prime
lnusler‘s house. Why do they all guv
to the Prime Minister's house? Be-
cause, this Government hag left every-
thing to the Prime Minister; these
Ministers have left eéverything to
the Prime Minister; this country
has left everything to the Prime
Minister; the BStates have left
everything to the Prime Minister.
Therefore, it wyou have a com-
plaint, you have to go to the
Prime Minister's house. 44 students
had gone to the Prime Minister’s
house; when they were peacefully
gitting there in dharna, they were
arrested and put in jail for 23 days.
Have you ever heard of it? For 33
days these were put in jail and at
the end, 43 of them were released
and one of them has been charged
under MISA. I do mot want to go
into the whole history. But the fact
of the matter is that actions which
took . place on the 3rd March- were
finally reported 49 idays [Jater. 1
do not know what they have made
of the University over there.

I find that the University was all of
a sudden closed down. Personally )
cannot see one good logical reason

w
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why the University was closed down.
There was no trouble going on. Some
incidents had taken place a month
or two fbefore, but the University
was closed down out of sheer wvindi-
ctive arrogance and show of power--
this Minister and his Government
were showing these boys their power
8o that they might not defy the auth-
ority of the University. This was the
only reason. These innocent boys
were kept dangling for two months
and were told, ‘You are likely to lose
one year’, In your days, Sir, if you
had been told that you stood to lose
ane year, you also would have been
considerably agitated over the matter.
Examinations were going on peace-
fully. ... (Interruptions.)

I know each one of these innocent
boys personally; each one of these
boys has been at one time or the
other described as ‘undesirable’. I
ask you, if these boys are undesira-
ble, who is desirable in this country.

I would like to read to you some
choice extracts from the notice under
section 8 of the MISA that was issued
to one of those students, the Presi-
dent »f the Union, Mr, Arif Mohemed.
It says:

. “You have been instigating the

Muslim students of the Aligarh

Muslim University...”

Please see the language.

“..lo do bidding of yourself anc
your communal-minded associales
including Sarvashri Mushtaq
Ahmed, Akhtar-ul-Wassy, Asim
Siddiqi and others. You have
been inciting the Muslim students
of the Aligarh Musim University
to resort to violence amnd thereby
cause a serious threat to mainten-
ance of public order...."

These are the professions and the pro-
testations of a Government which
prides itself of calling itself secular?
In an officia] document, in an official
order imsued by a respensible magis-
trate to an innocent student, they

University authorities
(CA)

are charging him with ‘Communal-
mindedness’. 1 think, it is a shame
on every one of you here. You talk
sbout keeping communal peace, you
talk about keeping secularism in the
country; you want seculansm  only
pecause it can get you a few votes;
so that you can play dice with it
“You do not know what secularism 1is
nor do you believe in it?

The notice reads: “Being at large
is a grave threat to public order.”
After the infidents that had occur-
red on March 3, they were at large
and many of them are still at large
and they were at large all the way
till july 9 and there was no threat
to public order. Yet these are the
infructuous arguments that are ad-
vanced by the Ministers and Magis-
trates alike.

“If the Government did not con-
cede the demands of the Muslim
students, the Aligarh Muslim Uni-
versity would be reduced to ashe:
like the Lucknow University.”

That is one of the charges that has
been made by this Magistrate. I
would like to know one thing. It is
a fact that Lucknow University, at
any rate part of it, was reduced to
ashes. If it was reduced to ashes, I
do not find any such action having
been taken by Lucknow University
or by the State Government against
those who actually did burn down the
University. But. in order to hypo-
thetically protect Aligarh University
from being burnt down, some students
are being put away under the Main-
tenance of Internal Security Act., 1
really wonder whether the only way
to run Universities is to put all the
students in jails so that perhaps the
Ministers can go there and educate
themselves.’

I wrote to the District Magistrate
of Aligarh saving that I wanted to go
and visit these students in jail. In
the wsual bureaucratese which 1s
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very common nowadays, I received all
manner of devious replies which stop-
ped me from seeing the students in
jail. I suggest that yow, Sir, ag the
Custodian of this House, direct the
Government that when members of
Parliament at any rate want to see
any persons in jail even though
they are d:tained under MISA, theyw
should be allowed to do so. They can
have their posse of secret servicemen
listening to it if they want...(Inter-
ruptions). They boy’s father went to
see him and he was also insulted.
There were five students who went to
meet the Vice-Chancellor at the air-
port. They were thrown out of the
airgort like urchins, What sort of
Government is this? What sort of
repressive measures are these?

1 would like to demand from the
_ Minister a few things.

(1) A high-level inquiry—an In-
dependent inquiry—be held as to why
the University was closed down.

(2) Withdrawal of all these ugly
acts of the so-called Disciplinary
Committee which is a pocket-borough
of the Minister about rustications
and externment of students, abou:
recognition of the students’ wnion
and about allowing those debarred
from doing so to appear in the ex-
aminations.

I would like the immediate releas:
of all the students detained under
MISA. If anything, you have to
change the orders and the law under
which they are detained. You can
detain them wunder any other
law but you cannot use that Act
atyout which the Minister gave an
assurance in Parliament and outside
Parliament that it will be used only
to preserve national security and
not agafnst innocent students who
are more honourable than any hon.
Member of this House......

AN HON.
you.

MEMBER: Including
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SHRI PILOO MODY: Yes, in-
cluding me—Something you should
learn to say oceasionally.

Ultimately I want a further assu-
rance, this time, from no less a per-
son than the Prime Minister, that this
MISA will be used only with the
gheatest caution, with the greatest
care and only on confirmed, known,
hardened criminals and people who
are undermining the national secu-
rity of this country, and not on in-
nocent students.

PROF. S. NURUL HASAN: The
hon, Member has always been very
kind, and therefore, Sir. you must have
noticed that he had tabled this Cal-
ling Attention Motion in order to ex-
press his own views in strong words.
1 will deal with the matters which
are raised in the Calling Attention
Motion. 1 would read out this por-
tion. The Motion refers to two
points: The reported repressive me-
asures adopted by the Aligarh Muslim
University authorities, This is the
operative part.

SHRI PILOO MODY: [ agree, you
have scored a debating point.

PROF. S. NURUL HASAN: You
are always so generous. The second
point is this, that I have to make a
statement and to clarify any points
which the hon. Member may wish to
raise in regard to the actions taken
by the University autborities and
the actions taken by the district au-
thorities. If the hon. Member wishes
to know mete about it, he may very
kindly ask my colleague the Minister
for Home Affairs whoe deals with
these matters.

SHRI PILOO MODY: Mr. Speaker,
I hope you will permit another Call-
ing-Attention Motion on this. It is
to be the Home Ministry next time.

PROF. 5. NURUL HASAN: If you
iake out the references which have
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been made to the arrests under MISA
or the arresty that were made in
front of Prime Minister's house in
Delhi, . then, the actual points that
have been raised by the Hon. Mem-
ber are very few indeed. He has re-
ferred to the closing down of the uni-
versity all of a sudden after a month
of the actual incidents. The incident
was on 3rd March and subsequent
days and the university was closed
down o1 5th April. That point has
already been discussed in the House
when | made my statement on 16th
April. ] would not like to repeat
what I said earlier except for one
point, that the students were told that
they were being faced with a loss of
one year. It was not that somebody
else was threateming them with loss
of one year. The fact of the matter
was that examinations which should
have been completed by the end of
December were still going on till the
S5th April. Now, if the university
authorities had not taken suitable
action then when would the teaching
for the second semeéster have taken

place? When would the gecond
semester examinations have taken
place? When would results have

been announced? All these problems
were there. The Vice Chancellor
wanted them to work out a time sche-
dule so that by end of the session
1973-74 no time of the students would
be lost. When there is the semester
system there is hardly any time to be
lost. “In Aligarh the new schedule of
teaching for the examinations that
has been worked out is really a tight
schedule and I earnestly hope that
the students will accept this schedule
and work according to it so that loss
of one year is no longer there and
they will be able to make up the lost
time.

Lastly 1 am afraid, Go¥ernment ¥
unable o accept the demand for a
high level independent enquiry be-
cause no facts have been presented
which ‘suggest that the Univergity
authorities have not acted on the basis

University aquthorities
- (C.A}

of sdequate evidence or on the basis
of a judicious view of the happenings
as a whole in the interest of the uni-
versity. For the same reason I am
unable to accept the demand that we
should pressurise the University into
withdrawing the action that the uni-
versity has taken for specific discip-
linary charges. As I said in my main
statement, if any student feels that
the executive council has not acted
properly and that there is a dispute
arising out of disciplinary action, he
can always demand a tribunal of
arbitration which can go through all
the records of the case and see if
there is any miscarriage of justice or
any unfairness, and if there is, it can
certainly set aside the decision of the
executive council, because the verdict
of the tribunal would be binding on
all parties concerned.

1 would again state that the de-
mand in regard to the MISA is some-
thing on which it would not be proper
for me to comment.....,

SHRI S. M. BANERJEE:
a point of order......

SHRI VIKRAM MAHAJAN (Kan-
gra): There cannot be any point of
order during a call-attention.

SHRI S. M. BANERJEE: My point
or order arises out of the reply of the
hon. Minister.

MR. SPEAKER: We do not have
this practice of allowing points of
order during the question Hour and
call-attention.

1 rise on

SHRI S M. BANERJEE: Shri
Piloo Mody had specially raised the
question why they were arrested
under the MISA. The hon. Minister
of Education is unable to reply. So,
the Home Minister should come and
meply. Yesterday, in the Rajya
Sabha, the hon. Minister Shri K. C.
Pant had said that the MISA would
never be used against any individual
but only against hoarders......
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MR. SPEAKER: Why does he get
upmth.ismanmr" This is no point
of order at all. Let him please sit
down.

SHR] PILOO MODY: Why have
they derecognised the students’ union®

PROF. S. NURUL HASAN: If
additional supplementaries are asked. .

SHRI PILOO MODY: It is not
additional. It was there in my origi-
nal question. The hon. Minister had
forgotten it. 1 was just reminding
him. He!pfu.lasu.aual.!mmﬂnd-
ing him,

“~ MR. SPEAKER: In his speech also
he had mentioned about the derecog-
nition of the students’ union.

SHRI MADHU LIMAYE (Manka).
Why have they suspended the stu-
dents’ union?

PROF. S. NURUL HASAN: We
have not suspended....

SHRI SHYAMNANDAN MISHRA
(Begusardi): The university autho-
rities have done so.

PROF. S. NURUL HASAN: The
university authorities have suspended
it

SHR] MADHU LIMAYE: Why?

SHRI VIKRAM MAHAJAN: 1t is
the function of the university authori-
ties.

SHRI PILOO MODY: Under the
same law, I suspend this Government

PROF. S. NURUL HASAN: They
have suspended the students’ union
because of certain irregularities, main-
ly financial, on which inquiries are
going on.
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my part to start giving the details of
the alleged financial irregularities
until the inquiry has been completed.

SHRI PILOO MODY: Cock-and-
bull excuses.
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SHRI PILOO MODY: If I show you
the financial irregularities of his
Ministry, he would also have to be
suspended.

MR. SPEAKER: The hon, Minis-
ter had listened to the hon. Member
with patience when he was speaking.
The hon. Member did not spare him
on any matter. Now, let the hon.
Member listen to the hon. Minister.

SHRI PILOO MODY:
helping him all along.

PROF. S. NURUL HASAN: There-
fore, I am unahle to accept the de-
mand for either a high-powered in-
quiry or for directing the wmiversity
to withdraw the action especially be-
cause the matters in which the Gov-
ernment can intervene are only those
which can come under something
which would attract the various provi-
momcfﬂ;eunherdtthhmw
Visitor can order an inquiry; and the
cases that have been referred to, ac
not attract those provisions,

1 have been

Before | sit down, I would like to
say with all the emphasis at my
commang that it is a totally unaccep-
table view +that the university has

d to be aut The uni-

vergity is very mmuch an -autonomeus:

organisation and is in no case being
mb;ecudtomwummﬂis

It would not be fair on Ministry.

0
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MR. SPEAKER: [ am sorry |
cannot allow it. I have not allowed
it. Only two members were allowed.

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): Ag regards the
Calling attemtion motion as it has
been worded—this is not the one that
was given notice of by me; it has been
differently worded; ] think it is on
the pattern of the one submitted by
Shri Piloo Mody.

MR SPEAEKER: He may ask a
question on the motion as it is

PROF. NARAIN CHAND PARA-
SHAR: Apart from the considerations
that have been brought to be discussed
in this issue, there is a general feeling

der, Shri Mushtag Ahmed
Vice-President of the Students’ Union,
wrote a letter to the Prime Minister
where in he said sat in the larger

University authorities
(C.A)

interest of national integration and in
deference to the advice tendered by
the elders, they were withdrawing
the agitation. The agitation was with-
drawn on June 13, 1973.

This was a wise step on the part of
the students. I think this should have
been the right line to be followed up
by the university authorities to fur-
ther restore confidence in the student
community there and elsewhere in
the country.

Even after that, various shades of
political things have been given to
this question and at various levels it
has been confidered. The National
Students’ Union at Bombay passed a
resolutiofi regarding this. Similarly,
Bihar Muslim bodies, conferences and
all that have also done something like
this to condemn communalism,

1 would like to detach the politi
or communal aspect of the situath
and focus attention on the educationa
aspect. Students of Aligarh feel that
there is some uncertainty about the
examinations which are proposed to
be held this October. I would like
the Minister to reassure them that
the examinations at the end of the
semester would definitely be held
The university authorities also should
give an assurance to this effect.
There should be no lurking doubt in
the minds of the students that there
is any possibility of mischief any-
where (Inferruptions).

As an educationist, I would like
students to appear and pass examina-
tions and get through only when they
deserve a pass and not otherwise
Secondly in the course of the discus-
sion. I have found that Shri Piloo
Mody has tried to call it a political
plaything. I would like to request
the hon. Minister to assure the House,
the entire country and the student
community in particular, irrespective
of university or religion, to whichever
they might belong, that the universi-
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ties in our country, much less—Ali-
garh University, would never be
turned into political playthings.

1 would like him to identify the
sources of trouble which turned this
University and other universities into
political plaything. It should not be
allowed. 1 would )ike a specific ans-
wer on this and a specific assurance
that in the future this is not to be
turned into a political debate,

I think if students can be reassured
that they are going to be treated as
students and not as ordinary crimi-
nals, that would be the right thing
because there is an increasing aware- -
ness coming in the country. ] would
request the Minister to cast hig glance
wide and look at the broad spectrum.
Students of Aligarh University have
a feeling—] have same proof to this
effect—that they are concerned with
the rise in prices. Yesterday there
was a news item from Trivandrum
which said that students there are
now forcing down strikes in educa-
tional institutions because of food
scarcity and rise in prices. This is
some sort of injection from outside.

I would like Universities to be in-
sulated from this and their attention
focused only on studies and acade-
mic aspects. Here are ‘portents for
future mischief. 1 would like the
Minister to do all that is in his power
to reassure the ‘student community at
Aligarh that the students arrested
there would be treated as students in
addition to their being treated accord-
ing to the law. But the provisions of
law should be a subsidiary thing be-
cause we have to maintain the univer-
sities, we have to assure the student
community the world over_ that the
arm of the Vice-Chancellor is not the
arm of the policeman, that the Vice-
Chancellor has love and fellow-feeling
and goodwill in his heart and not the
police rod in his hand. Unless we
give this assurance, universities. much

. less
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Aligarh University, may not
function.

There is a demand made by Shri
Piloo Mody about the recognition of
the Students’ Union. I do not go info
that aspect. This Students' Union has
been derecognised. But what about
the next Students’ Union? When
would it be elected? The students
should be given an assurance that
they would be permitted to hold elec-
tions to the Students’ Union in the
near future in an atmosphere of
certainty, in an atmosphere of faith
in the working of the institution, and
by that time, if the hon. Minister is
able to bring forward these amend-
ments ensuring that 50 per cent of
the representatives of the Students’
Union in the Court is directly elected,
it will further enhance the prestige
and faith of students in the Court and
in the Academic and Executive Coun-
cils. With all these steps, I think it
should be possible for the universitv
atmosphere to be toned up.

The main malaise at present affect-
ing the University of Aligarh is nei-
ther communal nor political, thcugh
attempts are being made to turn it
either into a political or a communal
situation; it is educational If the
students are treated as, umits of edu-
cation, and if education is regarded
as the process which enables the
community to open itself out to its
individuals and make all the indi-
viduals participants in that activity, I
think the Aligarh University or the
historical character of this university
can also be preserved, and the univer-
sity may become g model university,
because I find, and I pay a tribute
to the students of the Aligarh Uni-
versity here—that whereas in certain
other universities much more violence
has been done, the students of the
Aligarh University have rizen to the
occasion. and tendered an apology.
For instance the letter to the Rrime
Minister, from which 1 have just
quoted. is evidence of tbat. 7 think
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that this element of confidence would
be further enhanced.

PROF S. NURUL HASAN: I am
afraid there is some misunderstarding
in the impression which the hon. Mem-
ber got regarding the statement 1
made in the other House. ] did not
say that the Government proposes to
bring about an amendment to the
Aligarh Muslim  University  Act.
What I stated was, if the university
executed council were to bring about
amendments to the statutes, among
other matters, in regard to the cons-
titution of the wvarious university
bodies, then the Government would
be prepared to make a favourable re-
commendation to the Visitor that his
approval may be granted. (Interrup-
tion).

AN HON. MEMBER:
that.

It comes to

PHOF. S. NURUL HASAN: Tech-
nically I must correct the position.

AN HON. MEMBER: All the news-
papers said it.

PROF. S. NURUL HASAN: Only
one newspaper was unable to distin-
guish between the Act and the statu-
tes, and all the other newspapers
reported it correctly.

SHRI SHYAMNANDAN MISHRA:
You have no hand in motivating
them? Can you assure us?

PROF. S. NURUL HASAN: [ have
suggested to the executive. council
after I met the delegation of the
teachers’ association of the university.
I did so in the presence of the Vice-
Chancellor, and I felt that out of
deference to the views expressed by
the teachers, association on the num-
ber of changes, if they were acceptrble
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to the university community and the
council ‘of the university, then, .1
would be .quite prepared to make a
favourable recommendition to the
Visitor. ] have also had discussions
with them, but I cannot obviously say
exactly what is the form in which the
university will put forward the pro-
posals. Even though my hon. friend
Shri Piloo Mody has said that [ run
the university, unfortunately, I do not;
and I have mno intention of running
the university.

SHRI SHYAMNANDAN MISHRA:
No collaboration between you and the
university authorities with regard to
the amendments?

PROF. S. NURUL HASAN: I have
suggested it to them, but then it has
to be their decision, because I discuss-
ed it with the staff association in
front of the Vice-Chancellor........

SHR| S. M. BANERJEE: Why net
amend the Act? You promised in this
House to bring in amendments to the
Act. Kindly consider it

PROF. S. NURUL HASAN: If the
hon. Member would recall the speech
that 1 made then, he would remember
wmat 1| had said, that so far as various
university bodies are concerned, there
is in built mechanism whereby the
university could keep on amending
the statutes from time to time as the
need arises or when it is felt that
there are difficulties in the working
of the statutes. That is why in all
the Central Universities Acts, .the
constitution is not given in the Act
itself but is given in the statutes so
thgt there is no rigidity in the orsn-
nisation of the tm.tversit_v

In regard to examination dates, the
University’ has dlready published .a
pregramme- of teaching, of examina-
tions, appointments in the academic
session 1873-74 and I understand that
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the teaching community is making
every effort to see that the time
which has been lost is made up,

™MR. SPEAKER: The Member
whose name i here and who spoke
is yet awaiting your reply; you are
replying to interrupting Membera,

PROF. S. NURUL HASAN: [ am
replying to' my friend Mr. Parashar
and he made this point.

1 entirely agree with Shri Parashar
that this university or any other uni-
versity should not be allowed to be-
come & political plaything. On an
earlier occasion in this House I had
made this statement that | wouid not
tike to be a party to making the
students a football in the political
playfield; I entirely agree with his
views.

He also said that a student should
be treated as a student and not as a
criminal. With that broad sentiment
1 find myself in agreement, but wiih
the proviso that if a student does not
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